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Setting up of Regiomal Rural Banks

B West Bengal

*99. SHRI SOMNATH CHATTER-
JEE:; Will the Minister of FEINANCE
be plegsed fo siate:

(a) whether there is any proposal
under the eonsideration of Goverp-
wept to sat wp regienal rural banks
in West Bengal; and

(b) it o, the details thereof?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
and’ (b). The Government of West
Bengal in August 1979 made the fol-
Towing proposals for the establishmen®
of more Regional Rural Banks in ad-
dition to the existing four banks which
are covering 10 districts:—

(i) Five Regional Rural Banks,
one each for the districts of 24-
Parganas, Howrah, Burdwan,
Hooghly and Nadia.

(ii) The establishment of six
more Regional Rural Banks by
taking away the six districts,
namely, ﬁuruha Midnapore, West
Dinajpur, J alpalguri Darjeeling,
and Murshlda‘bad from the area of
jurisdiction of the existing Regional
Rural Banks. i

2. The matter was considered by
‘the Government and the  Reserve
Bapk of India and it has been decid-
ed to set up 3 additional Regiongl
Rural Banks to cover the districts of
24-Parganas, Burdwan and Nadia.
Hooghly district is to be brought
under the jurisdiction of Mayura-
kshi Gramin Ban Bank which is at
present covering Birbhum district
only Adﬁ‘itxonal data has oeen called
for from the State Government by
the Reserve Bank for purposes of
establishing a Regional Rural Bank
for the ‘onl¥ rimaining uncovered
district of Howarh.
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*100. SHRI MANORANJAN BHAI%[
TA: Will the MxnisTér of TOULRI
AND "CIVIL AVIA'i‘fON be pleased to
state:

(a) whether Government are awate
of the inadequacy of the runway of
Pert Blair Airport and whether s pro-
pasal sent for improvement and in-
crease in the length of existing run-
way was still pending with the
Ministry, if so, the detajls and reasons
for not accordmg sanction; and

(b) whether Government are aware
of the demand for having triweekly
air service from Calcutta to Port
Blair and if so, what action Govern-
ment contemplate to take?

THE MINISTER OF SHIPPING
AND TRANSPORT AND TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): (a) Yes, Sir. In view of the
physical limitations of the present site,
the question of construction of a new
Airport at an alternate site near Port
Blair instead of improving the existing
airpert is under consideration of Gov-
ernment. Meanwhile to provide the
maximum facilities possible in the ex-
isting airport; 'an over-run and _.ipe
drain are being provided at a total esti-
mated cost of Rs. 21.56 lakhs. Ihege
works are likely to be completed short-
ly.

(b) Indian Airlines have no plans at
present to increase the frequency of air
services from Calcutta to Port Blair,
however, ag and ‘when the traffic justi-
fies increase in [regquency, the same
will be considered.
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Restriction on the use of Foreign
Brand names

617. SHRI G. Y. KRISHNAN: Will
the Minister of CIVIL SUPPLIES be
pleased to refer to the reply given to
Unstarred Question No, 644 on 14th
March 1980 regarding usage of foreign
brand name ‘Erasmic’ on razor blades
and state:

(a) whether Government propose to
restrict the use of foreign brand names
for internal sales by the multinational
companies while granting 2xpansion
licences to avoid technical difficulties
in the matter of implementation of
Government’s policy in the matter;

(b) whether Government also pro-
pose tn keep the licences of those
firms whose cases are sub judice pend-
ing till the foreign brand name oues-
tion is decided by the Courts;
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(c) if not, the reasons therefor; and

(d) steps proposed to be taken by
Government to make the foreign mul-
tinationals and other large houses
conform to the national policy of not
using the foreign brand names?

THE MINISTER OF CIVIL, SUP-
PLIES (SHRJ V. C. SHUKLA): (a)
According to the present policy the
use of foreign brand names is gen-
erally not permitted in the case of
new articles for sale in the internal
market. In the case of existing pro-
ducts too, the use of foreign brand
names is being actively discouraged.

(b) and (c). The cases at present
pending in courts of law relate to
continued use of foreign brand names
in respect of existing products.
Under the law it is not possible to
keep licences of these firms pending..

(d) In the approved conditions of
licences/letters of intent, it is stipu-
lated that ‘‘the use of foreign brand
nameg will not be permitted for the
purpose of internal sales”. This con-
dition is being imposed on the letters
of intent and industrial licences.
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Employment potentialitiegs in nation-
alised Banks in West Bengal

619. SHRI GADADHAR SAHA:
Will the Minister of FINANCE be
pleased to state:

(a) details of the employment pot-
entialities during the next three years
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